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nappsd the daughter of the Unton Home 
Minister;

(b) if so, the details thereof; and

<c) the steps Government propose to 
take to deal firmly with the JKLF activities?

TH E MINISTER O F HOME AFFAIRS 
(SHRi MUFTI MOHAMMED SAYEED); (a) 
and (b). Yes, Sir. There has been marked 
increase in the activities of JKLF from April, 
1988. Their activists were reportedly involved 
in the kkinapping of Dr. Rubaiya Sayeed on 
December 8, >1989. These activities are 
centred around subversion, militancy and 
secessbnist propaganda in general and in 
particular include forcing frequent hartals 
and blackout, attacks on Central and State 
police forces, exptosions in public place, 
arson and tooting of banks, bu rning of bridges, 
killing of political personalities and workers, 
destruction of public properties.

(c) The Central Government are alive to 
the situatton. Discusstons have Ijeen held 
with Chief Minister Jammu & Kashmir to 
restore authority of the Administration and 
peace and normatoy in the State. A Cabinet 
sub-Comnfiittee at the Centre has also been 
formed to took into the vartous issues on 
Jammu & Kashmir.

Conctructton of Bridg* on Sheonath 
River in Madhya PradMh

*77. SHRI ARVIND NETAM: WiUthe 
Minister of SURFACE TRANSPORT be 
pleased to stale:

(a) whether the constructton of the 
brMge on Sheonath river in Dutg distrtot 
Madhya Pradesh has commenced; and

(b) if not the reasonftfordelay in starting 
tiiework?

T I C  MINISTER OFSUfV^ACETRANS-

PORT AND MINISTER O F COMMUNICA­
TIONS (SHRI K.P. UNNIKRISHNAN): (a) 
No. Sir.

0>) The oomposiie project comprising 
of (i) a high level brklge across Sheonath 
river and (ii) road approaches forming 
byepess to Durg town on NH 6 is included in 
W  Seventh Plan. AHgnmentfor the byepass 
and the tocatton of the new brkJge have t>een 
approved. Estimate amounting to Rs. 76.37 
lakhs for the acquisitton of land has also 
been sancttoned in September, 1987 and 
the techntoal proposal has also twen ap­
proved in March. 1989. Other steps like pre- 
qualificatton of contractors, preparation of 
detailed estimates etc. are required to be 
completed before commencement of the 
work.

[rrans/ationi

Drought Condhtons in Uttar Pradesh 
and Madhya l>radesh

*78. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the southern parts of Uttar 
Pradesh and northern parts of Madhya 
Pradesh are in the grip of severe drought;

(b) if so, whether these areas have 
been declared drought prone areas and if 
not, the reasons therefore; and

(c) the details of drought relief schemes 
launched to combat drought in these areas?

THE DEPUTY PRIME MINISTER AND 
MINISTER O F AGRICULTURE (SHRI DEVI 
LAL): (a) Due to inadequate rains during 
soirth-west monsoon period of 1989, some 
parts of the States of Uttar Pradesh and 
Madhya Pradesh are reported to have been 
alfeoted by drought. Twenty four districts in
Uttar Pradesh and 8ixteen<fi8tricts In Madhya
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Pradesh have been affected as per reports 
receivedfrom these two State Giovernments.

7. Hamirpur

(b) A list of districts covered under
8. Jhansi

Drought Prone Area Programme (DPAP) in 
these two States is given bebw.

9. Jalaun

(c) State Governments of Uttar Pradesh
10. Lakhimpur Kheri

and Madhya Pradesh are taking relief meas­
ures like provision of employment, drinking

11 . Lalitpur

water supply, supply of agricultural inputs, 
power supply and postponement of realisa­

12. Mirzapur

tion of agricultural dues, etc. 13. Pauri Garhwal

STATEM ENT 14. Pithoragarh

Names of Districts covered under Drought 
Prone Area Programme in Madhya

15 Sitapur

Pradesh and Uttar Pradesh 16. Tehri Garhwal

Madhya Pradesh

1 . BetuI

2. Dhar

3. Jhabua

4. Khargone

5. Shahdol

6. Sidhi

Uttar Pradesh

1. Allahabad

2. Almora

3. Banda

4. Baharaich

5. Chamoli

6. Gonda

[English]

Shitanyas on Disputed Land

*79. PROF. SAIF-UD-DIN SOZ: 
SHRI UTTAM RATHOD:

Will the Minister oS HOME AFFAIRS be 
pleased to state:

(a) the Khasra number of the plot In 
Ayodhya on which Vishwa HItkIu Parishad 
was allowed to perform the Shilanyas;

(b) whether the same plot of land is 
under dispute; and

(c) the latest position about the setlie- 
ment of the dispute?

TH E MINISTER O F HOME AFFAIRS 
(SHRI MUFTI MOHAMMED SAYEEO); (a) 
to<c). A statemer« is given below.

STATEM EN T

The State Government of Uttar Prade^ 
has identlfiMI coneamad plot as Naztd


